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CENTRAL ADMINISTRATIVE TRIBUNAL,

UA No.633/496, with

- /v'New Delhi,

this <¢4th Qay'of Aprii,

PRINCIPAL CH

\4

BEN
v UA 119L/496 ang CA 1184 S
2000

N

Hon'ble Shri Justice V.Rajagopaia Reddy, VC{.)

Hon'bie Smt.

"UA NO.b33/1996

Jagat 5ingh
NO.887Z2/8516/DAF

.r/o viliage Budhaka, PRC

Dt. Aligarh (UF)
{(By Shri M.FR.
f
Union of India, through
i. Secretary
Ministry of HOme AT
North Biock, New De

Snanta Shastry,. MemoerLA)

Baina
. Applicanz

Raju, Advccate -/ not present)

yersus

2. Commissioner of Foiizs
Folice Hars., IF Es tzte, New Deihi

pDeini
Vijay Pandita,
ndra Pandita)

iv Bn. DAF,

n
¥=3

X
— w—da

J

UA NO. 1134/1330

Dy. Commissioner of =3iice

Lhrough proxy Shri

Ex cOnstaoie'Satendek Fzi
NG.9213/2451/DAF ‘ .
r/o viiiage & FO Ailun
Dt.Muzaffarnagar. ur Appliicarn-
{By Smt.Avnish Ahlawat, Agdv cate, through proxy
5hri Hohit_Madan. AZvOCate
Versus -
Union of India; througn
1. Lt. Governor of Deinhi, through |
Commisssioner of Foiice |
POTice Hars., IP Estzte, New Ueihi
2. Sr. Addi. Commissioner of Foliice (AF&T)
Poiice Hars., IF Estzre, New Deihi
3. Dy. Commissioner of #ciide
1y Bn. DAFP, Kingsway Camp, DUeini. .. Responden:s, .
(BY Shri vijay Pandita, through .proxy shri !
 kajindra Fandita)
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revisionai authoricy.

r/o v1||age & PG Liton’ . |
ot. Mu‘arrar Nagar. Up : Y Appiicant
(By smt. Avnish nn.anat onocate throhgh Eroxy
Shri Mohit ‘Madan, Advocate)

versus
Union of ‘India, through
1. Lt.' Governor o] through,
- Commissioner of &
IF Estatse, New [e

£. Sr. Addi. Commi

of FOI?ue\AF&_
Police Hars. ,

e
tate, New Deihi

- .
M1 -

S. Dy. Commissioner Oof Foiice }
IV Bn. DAF, F1n;‘way Camp, Deilhi -« Rescandents
By Shri Vijay kancnta through‘proxy Shri '
Rajindra Fanditez; .
, ’ URDER{oraij
By Reddy, J. -~ :

Applicant is gresent in the first o while " his

Counsel is absent! In the remaining TWo CAs. Shri Mohit
Madan, proxy for SWI.  Avnish nniawac scehc zijournment

in the matter. W cﬁwm) ey ﬂTM" Aﬁ/%\w\a}(‘ &'

Z. In aii the trree CAS, orders OT remcv:l of the
i
appiicants are Under  chailenge. ADDTiczants were

constabies in Deir:  poi

[N

C

m

They were rescved from

—4

O

service on  the g3roung .securing émc’:yment_ on
producing faise Ooyment card aftter- en:-ﬁr?. The
orderskyunder Cha“iznge arekremovai'by fhe c:sc}piinary
agthority.7ksonf1rmaéiaa by “the appeiiate auzforfty and
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3. Identicai matters have come up W UAs No.435/9p y
. no : :
-+ - (5ubhash Chang Vs. Uoly, VA 775796 (Rakesh .Kumar vs.
UOI) and UA 830,36 {Satendar Kumar vs. &Govt.,  of NCT) X
i and we have ccnsidered ali the points rzised therein,
:
" which are more cr jess sameé in the present three UAs ang ~
" aii  the atoreszid three CAs were dismissed by a common
: order dated £2.2.,2000. Fotliowing the agccve judgement,
. b
the present G:: are iiabie to&dismissed. Accordingiy
"(3 tney are dismisss3. . No costs.
= o . » . o .- T T
LomML. Shanta Shastry ) \V.Rajagopa a Reddy ) .
v Membs-7A) Vice—Chai'man(J)
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